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SHRI Y. B; CHAVAN :1 did" het ‘say
the Law. Ministry of the Government' of
India ; I said the Law Mmmry of Madhya
Pradesh.

..:Question ot. Privitége. "

.. SHRINATH PAI.; What did - .you do
on the 19th ?

SHRl Y B.CHAVAN On (he }9lh I
dlscussed the. -matter with. lhe Law Minister.

SHRI NATH PAL : Since he said- in
Parliament the other day that a public docu-
ment before the Supreme Court cannot be
placed on the Table of the House since then
1 am worried about‘him. Now, coming back
to my question, what about an answer to
them. He can say “No’’. Can he give an
assurance to all future contestants that in
case they [ose the election or a case and
they want the scrvices of the Attorney-
General, will it be made available to them ?
“Are‘we not going to make an evil out of all
this ? Should we not show some semblande
of political decency ?

. SHRI Y. B. CHAVAN : The rules about
consulting the Attorney-General are obvious
Any Statc Gevernment or a layman can
consult him provided it is not against the
interests of the  Central  Government,
Further, the Attorney-Gencral is entitled to
.I\e his pn\atc oplmon also : nobody can
come in th¢ way. If the Government of
India feel that it is a question which is
likely to, be raised in this House, or is likely
to come up int the course of administration,
it is certainly entitled to séck that opinion.

SHRI NATH PAL: : How is
Mishra or his election .. ..

D. P.

MR. SPEAKER :
going to the.net itcm

This is over., I am
v oo (Inserruptions)

11.50 hrs,

QUESTION OF THE PRlVlLEGE AGAI-
. NST ERITOR OF. “ORGANISER"”

. MR.,SPEAKER : On the 18th March,
1969, Shri. P.:Venkatasubbaiech had sought
00 raisa a question of privilege regarding
esrsain commonts .published in . the “Orga-
niser” dated the 15th Macch; 1969 .. T, :vad
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Bog:h i
then “said that T would ask the’ Edi‘_tél" 1o-
state what he had to say in the matter.’

. I have now received a letter dated the
2ist March, 1969 from the Editor of the
“Organiser” in which _he¢: has. stated mur-
@lia as follows :

“I must say I am very
that
picce.

sorry
helt-sentence crept into

that
the-

We are sorr, for that comment-more
so because we know Shri Verkata-
subbaiah to bc a distinguished lcader,
an accomplished Parhiamentarian and,
above all, a Hindu proud of bl;
Hinduism."”

In view of this, 1 think the matter may
be dropped. 1 take it that the Houss
agrees. )

115 hrs.

BUSINESS OF THE HOUSE

MR. SPEAKER : Bcfore we take up
the other business, 1 wou!d L.ke to say that
today we arc situng because the BAC  de-
cided that the Budget Demands courd not
be postponed. We will have to take up to
the Demands on Wednesday : so, we hatj
only two days-Monday and Tucday-and thure
were the Ordinances, which we had to pass.
1n addition to the Ordinance, the Assam Re-
organisation Bill is also there. 1t is supposcd
to be very inportant Members camc and
said that it must be finished now so that
the Rajya Sibha could take it into consi-
deration before they adjourned.: So. wé
decided in the BAC that thesc Ordinances,
three and four of them are there like the
wakfs Ordinance and the special powers to
the military, could be finished very quickly
becaus: all the Members thought that - they
were not very controversial and on monday
afternoon we could take up the Assam Re—
organisition Bill, devote th: whole of Tuess
day to it and finish it on that'day so thit od
Wedncsday we cculd take uo the discussiol
onthe Demands | hope, hon. “friends ‘wilk
help me in finishing. these things. - L
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Shri Goyal was very particular in help-
‘ing us in the BAC saying that these were
not yery cpntroversial and we could finish
tpqm if only we cut down one or two hours
-on; cach of them. But I would appeal to
Shri Goyal also to forego some of his time.
Qf course, he has a constitutional right to
move opposing all these Ordinances. He has
moved it: he has made use of the constitu-
ticnal righs that is there. There is nothing’
wrong in that. It is a matter of principle and
you have a right to oppose the Ordinance.
But whether it is opposing one Qrdinance
or two or three Ordinances, the principle is
the same. So, I wou!d appcal to him to
oppose strongly one O:dinance and save the
time on the rest so that others also could
fight on marits and we could fizish them by
Monday evening.

SHRI S. K. TAPURIAH (Pali) : He
will withdraw one and let them also with-
draw one or two. : C

it gze fagrdt ardal (Fawg):
weae Wi, B fA1q & fv g gaarg
FaeraznFant §graa § a9is¢ &
fero ¥ aua faf=aa fear sma 1 Teg-
qra F faua #x faar § 5 qensmw faara
TR F1 %A A Fxar smanr o) g9 0w
< wuigAty feafr qgi qar @ ady @
£ zaiwT «YeT quT 78 9T "i9Er WA
CATG A1 BV

SHRI S. M. BENERJEE (Kanpur) : My
motion also.

&t Tl fag (Qzaw) @ oitsawE
MY HHvT & i A grog §  w=f
W ¥ fagwam g wnq  freren
| ‘
THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRAN-
SPORT (SHRI
With your permission, Sir, I riss to announce
that Governmeny Business in this Fouse
during the week commencing from Monday
th: 24th March, 1959, will consist of:- "

" (1) Coasideratiod of dny item of Govern- .

....CHAITRA 1, 1891.(SHE#) '+

RAGHU RAMAIAH)

oA 3%
ment Business carried over ‘fiom ‘tos
dny's Order Plper. N

(2) Consideration of a motion for concu-'
rrence for referrmg the Indiap M3 i
cine and Homeopathy Btll 1968.x
to a Joint Committee. -

(3) Consideration and pasiing of the
Constitution (Twenty-Second . Amead-,
ment) Bill, 1969, as reported by the
Joint Ccmmittee, on Tuecsday, the.
25th March. :

From 26th March to 28th ~ Aptil, 1969,
the House will take up the discussion and
voting of the Demands for Grants in respect
of the Budget (General) for 1969 70.

SHRi RANGA (Srikakulam) : The
needs of Madhya Pradesh have alrcady becn
mentioned ta yoa by Shri Atal Behari. I
would like to appeal, through you, to the
Government to find some time, if neccessary
by the House to sit a little longer, 1o discuss
the question of prices for wheat which' hdve
been announced by the Agricultaral - Pricos
Commiission. Alrecady some daily papers
begun to writc cditorials in support of chea-

per wheat and subsidisation of the urbam’
people and so on. Let them, therefore, mnke
available some time for that, .

SHRI S. K. TAPURIAH : We cat sit
tomorrow.

MR. SPEAKER : Btfore I allow Mem-
bers to speak oneby one, 1 may say that
after all this cannot be decided here. There
will be two days before we take up the
Demands. If you cut into the time for the
Demands, it is not the Government that
loses. But itiis the Opposition that loses the
privilege of discussing the Demands. 1f you
want to discuss Madhya Pradesh, Telengana, -
this and that--we have on'y 14 days--perhaps,
Governments witl be happy decause it - will
cut into the demands. 1 will haves a8 meeting.
of the Business Advisory Coemmitiee and I
appeal 19 leaders.of the parti¢s to come to
that mec.ing and ‘discuss what should be*
discussed and when to discuss. If you cut

intp. demagds, isto, Government tinme,, - pstu-
8|y, jqum wisich stands te lasg.



L1 B. 0. H.

(Mr. Speaker)
because they can pinpoint something
during the di ion or the d ds. T will

have no objection. Nothing should be raised
here. I will call a meeting of the Business
Advisory Committee and 1 appeal to the
teaders of the parties to come. Normally,
many of them are not coming. I would
appeal to them to come and discuss all the
aspects, what to discuss and when to discuss,
1 am sure, the Government will not oppose
that. We need not take more time of the
House in raising all these things here.

SHRI S. M. BANERJEE : May I make
a submission ?

MR. SPEAKER : No please. Once 1
hear you, I will have to hear everybody
else.

SHRI S. M. BANERJEE :
demanding any discussion.

I am not

MR. SPEAKER : No, no. I am appea-
ling to you also to come to the meeting. I
will hear you there.

SHRI S. M. BENERIJEE : 1 just want
to remind you that Home Minister has not
made a statement on taking back the tem-
porary employees ..

MR. SPEAKER : Order, order; nothing
more NOw.

SHRI RANDHIR SINGH : The Agri-
cultural Commission's Report is very impor-
tant and that should be discussed.

MR. SPEAKER : That also will be
considered in the Business Advisory Commu-
ttee. You can also come on tehalf of the
Congress Party. Now, we go 1o next
item  ..oeee

SHRI1 HEM BARUA (Mangaldai) : Prof.
Samar Guha hai tablsd a mo:ion demand-
ing discussion on the urban developement
of Greater Calcutta and you promised that
that discussion will be aliowed.

MR, SPEAKER : 1 am glad you have
caised it. 1 allowed that whea West Bengal
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was under the President’s rule. I allowed °
a number of motione about U. P,
West Bengal, Bihar and Punjab also. Of
course, it is an important subject. I admit;
1 do not belittle it. But now, naturally, let
it go to the Government, to the Assembly
and all that, If we take it up now, I will
be in trouble. (Interruptions) 1 am not go-
ing to reply to anything. The supplementary
questions to the Speaker are becoming to0
many now.

SHRI M. N, REDDY (Nizamabad) :
What about sending a Parliamentary Dcle-
gation to Telangana to make an on-the-spot
study ? What heppened to that ?

MR. SPEAKER : Now, we go to ncxt
item.

11.58 brs.

CUSTOMS (AMENDMENT) BILL-
CLAUSE- 2 Contd

MR. SPEAKER : We now take up
further clause-by-clause consideration of
the Bill. We are on clause 2.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P C.
SETHI) : I have to reply to the amend-
ments moved.

Sir. the hon. Member, Shri Lobo
Prabhu, has moved an amendment to clause
2 and he wants that instead of *‘any” the
word “identfiable’ should be used. As for
as this particular articlc is concerned. it is
with rgard to imported goods. It does not
apply to any goods manufactured, in India.
Therefore, there would be no harassmest
to anybody who is dealing in the Indian
goods and he is not to make any declara-
tion. But only such goods which are of
foreign-make or imported will be covered
under this. This position i: amply clarified.
Even where goods are notified. it has been
said that imported articlss of this variety
would be subject to confiscation. Therefore
1 hope, the doubt expressed by my hon,

friend, Shri Lobo Prabhu, will be clarified
from this.



